REGIONAL OFFICE,

= M.P. POLLUTION CONTROL BOARD
=T 17, BHARATPURI, ULJAIN
r
SV E-mail-romppcb_ujjain@yahoo.co.in, Phone -0734-2510984
S.No. |Z4©O  /PCB/RO/2024. Ujjain, Date 0 X [ 29 LN
To,
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Smt. Parul Bhadoriya,
Advocate, Hon’ble N.G.T. (CZ)
Bh'opal (M.P.)

Sub: Hon’ble NGT Origingal Application No. 11/2022 (CZ) * Bakir Ali
Rangwala vs State of Madhya Pradesh”

---000---

Please find enclosed reply in the Matter of Original Application No. 11/2022
(CZ) * Bakir Ali Rangwala vs State of Madhya Pradesh” against Hon’ble NGT

order dated 29-02-2024. The next hearing of case is scheduled on date 04-09-2024.

Encle:- As above

(H. K. Tiwari)
Regional Officer



Reply for Hon’ble NGT Original Application No. 11/2022 (CZ)
“Bakir Ali Rangwala vs State of Madhya Pradesh”

In compliance to Hon’ble NGT (CZ) Bhopal order dated 29
February 2024 in Original Application No. 11/2022 (CZ) “Bakir Ali
Rangwala vs State of Madhya Pradesh Action Taken report
submitted by SDM Ujjain city is annexed as Annexure — 1 & Action
taken report submittéd by Ujjain Municipal Corporation is annexed
as Annexure - 2

Regional Office M.P. Pollution Control Board Ujjain has issued
the reminder letter vide letter no. 1370 dated 30-08-2024 to Ujjain
Municipal Corporation to deposit environmental compensation of
Rs. 300 Lakh (Three Crore only) imposed as per direction passed by
the Hon’ble NGT vide order dated 05-12-2023 in Original
Application No. 11/2022 (CZ) “Bakir Ali Rangwala vs State of

Madhya Pradesh is annexed as Annexure — 3.
{Anmin}

ADM, Ujjain
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Reply for Hon’ble NGT Origingal Application No. 11/2022 (CZ)
“Bakir Ali Rangwala vs State of Madhya Pradesh”

Action taken report

Progress for removal of encroachment

To comply with the direction T:nas::ed by Honorable NGT vide its order dated 07-09-2022 in OA
Case No. No. 11/2022 (CZ) * Bakir Ali Rangwala vs State of Madhya Pradesh™ regarding removal
of encroachment following due process encroachment of 28 temporary shops and 07 permanent
constructions were removed on dated 16-11-2022. In addition to this encroachment of Boundary
wall of VD market Parking and encroachment {rom back side of auashadhalay were also removed.

In regards to various cases on going in District court has ordered to maintain status quo against
any kind of demolition (order sheet dated 17.02.2023 enclosed Annexure -1) till disposal of case
based on following facts

° As per survey list of encroachments/constructions present over land of survey number 1281
provided by district administration, residents of Vikram cloth market have challenged the
survey report and have submitted petitions in local court asking relief as above
properlies are located in survey number 1312 and not in survey number 1281.

. As per point 4 of above order sheet, Responded Ujjian nagar nigam has requested that, action
being taken by administration are under order of Honorable NGT and neither petitioner has
no right to apply nor civil court has the jurisdiction to hear such petition.

. As per point 12 of above order sheet, Ujjain district administration has provided
demarcation report of 1281, Panchnama, field book, list of construction but have not
provided any information notice regarding demarcation to petitioner of any other
affected person. And thus, demarcation is not binding on petitioner. Also tehsildar
Ujjain has submitted that demarcation of survey number 1312 in not possible (point 10 of
above order sheet).

Imposition of Environmental compensation

To comply with the direction passed by Honorable NGT vide its order dated 05-012-2023 in OA
Case No. No. 11/2022 (CZ) * Bakir Ali Rangwala vs State of Madhya Pradesh”™ Pollution control
board had issued a show cause notice to Ujjain municipal corporation, regarding environmental
compensation due to delay in commissioning of STP, and had given an opportunity to submit
reply/ objection regarding the calculated compensation.

/AE?/ &)



- In response Ujjain municipal corporation has field reply to The regional Officer, M.P. pollution

control Board, Ujjain Via letter no 66 dated 7/2/2024 (Annexure -2). The compex Based on the
delayed caused by permissions from various departments like MPEB, Police department , District
administration, Forest department, etc,, Delay in crop compensation from district administration.
Delay caused due to various religious events and heavy tourism due to religious importance of
Ujjain city ete. facts and circumstances relief regarding waving off penalty has been requested.

From the mentioned facts in enclosed letter annexure -2, 1t is evident that Ujjain Municipal
Corporation has been tirelessly making efforts for the commissioning of STP at Ujjain. The
complex situation of acquisition and permissions from different authorities has resulted in the
delay. However, as apparent from the aforementioned facts there has never been any delay on part
of the Ujjain Municipal Corporation. Thus, the case of the Ujjain Municipal Corporation
requires a special consideration in view of its unique challenges due to city profile and
organizational sctup, the delay needs to be condoned and the proposed penalty needs to be
waived off.

Also, there is an existing sewage treatment system, in which via 9 different pumping stations at
different locations preventing untreated water from mixing into river, untreated water is pumped
to Sadawal oxidation pond (83 MLD) here water is treated. Thus, there is little to no untreated
water mixing in river Shipra and thus no environmental damages are being caused

. Regarding Pipe laying work in Govardhan Sagar Catchment area under

AMRUT -1: -

In Govardhan Sagar catchment area, total 7.5 km sewerage line is proposed under AMRUT — 1
which covers Patel Nagar, Fezal Pura, VD market. Out of this total 7.4 km line was laid & only
100 mitr is balanced which will be completed by 15® Oct 2024. Construction of Manholes and IC
Chambers is in progress and will be completed by the end of 31% Oct 2024. Work of house
connection will be started after completion of Trunk Main & MPS and will be completed by
31 March 2025.

. Regarding the establishment of the Surasa Sewage Treatment Plant (STP):

The Surasa STP project has been meticulously planned with a designed capacity of 92.5 MLD,
considering the anticipated sewerage generation [rom the projected population of 2050. The
ultimate stage, set for the year 2050, aims to accommedate a capacity of 110 MLD. Presently, the
operational STP(s) can effectively treat a sewerage volume of 79 MLD, corresponding to the
anticipated generation in 2024,

Several factors contribute to the justified delay in commissioning, and these considerations shed
light on the challenges faced during the execution of the Sewerage Network project:



- Unique Challenges of the STP: The Surasa STP is subject to special considerations due to the
complexities encountered during the implementation of the Sewerage Network project.

1. Complexities in Pipe Laying in Ujjain City: The execution of pipe laying works in Ujjain
City presents significant challenges. The city's constant activity and influx of visitors
during religious events have further complicated the seamlgss progress of the project,
highlighting the unique challenges associated with working in a lively and culturally
significant urban environment. This heightened public movement has significantly
impacted the execution of crucial tasks, such as pipe laying works, creating obstacles and
disruptions in the construction schedule.

The construction activities were forced to come to a standstill due to the occurrence of
various anticipated celebrations and religious events. Events such as the Karthik mela,
Sravan month celebrations, and other VVIP visits necessitated a temporary halt in the
ongoing works. The need to accommodate and facilitate these significant occasions,
characterized by heightened public participation and attention, prompted a pause in the
construction activities to ensure the smooth execution of the events without disruptions
from the ongoing construction work.

Due to the non-resolution of the land issue at the approach road at STP, the farmer
frequently stopped the works at STP, and even as on date the issue is yet to be resolved by
Administrative Department. Recently the farmer has protested the entry into STP by
excavating the land at the entry gate due to non-resolution of land issue.

[

Geographical Challenges Along the River Kshipra at Trunk Main: Furthermore,
Ujjain City's location along the banks of the river Kshipra adds another layer of complexity.
The geographical setting, particularly during the rainy season, poses a considerable
challenge to project works. The reduced timeframe available for execution during adverse
weather conditions inevitably leads to project delays.

Due to an increase in the water table during the heavy monsoon season, the excavated
trenches are to be backfilled. These precautionary measures to prevent the anticipated
collapse of the excavated trenches, which could pose safety risks. Consequently, the need
to rework the filled trenches ensued, resulting in an overall delay in the construction works.

The delay in the resolution of the crop compensation and land compensation of the farmers
along the alignment of the trunk main contributed to the delay in the completion of the
Trunk main works.

Delay in receiving Permissions at MPS: Additionally, a significant delay has occurred
in obtaining charging permission from the MPEB department at MPS, thereby contributing
to an overall delay in the commissioning of STP. The UMC formally requested the MPEB
for permission on June 12, 2023. However, the approval process extended beyond
expectations, and the permission was granted much later, specifically on January 30, 2024,
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2 This delay in securing the necessary permission from the MPEB has consequently impeded
the timely commissioning of STP.

The ongoing land issue with adjacent landowner Mr, Ramesh Dwivedi is leading to the
delay in the execution of the balance works at MPS. The landowner has stopped the
machinery and manpower movement on various occasions due to the land issue.

The combined factors mentioned above play a crucial role in justifying the delay in commissioning
the Surasa Sewage Treatment Plant (STP). It underscores the necessity for a thoughtful and flexible
approach in handling the distinctive challenges linked to the project. The challenges, ranging from
specific characteristics of the STP to complexities in the city's infrastructure and external factors
like weather conditions and permissions, collectively contribute to the extended timeline.

A thorough evaluation is requested urging consideration of the actual damage incurred as the
discharge of sewerage into the river is minimal and is majorly being treated in the existing pumping
stations, thus posing a low risk of pollution to the Kshipra River water.

Other reasons for the delay in STP:

As of date, the pipe laying works at Trunk main are completed but due to the non-resolution of the
land issues. MPS and STP are yet to be commissioned. Apart from the works related to the land
issues. all the remaining works stand completed.

Looking the progress of work Trunk Main and other components, tentative date of completion of
the project will be 30th October 2024 if the unsolved issue is cleared.

nilding Officer (Zone 2) I{csim E mcutw sineer (AMRUT)

Ujjain Municipal Corporation Shah Technical Consultants Ujjain Mummpal Corporation
Uijain (M.P.) Uiiain (M.P.) Ujiain (M.P.)

-

Ujjain Municipal Corporation
Ujjain (M.P)

S



-
-

A

A ﬂ-ﬁ'ﬁuzfﬂﬁfﬂ’f‘,me_@.

£ -:‘Ilffﬂ't.rfaﬂ’i"':- oy b o AW wE-27g /23
'. A 1] tr .1-
af w:rm*ﬂrmﬁ?m TR e, gl f:rm:m}

: 2 (‘mﬁ—ﬁlﬁ A )

Iﬂ-,." I--E

rl :_+

Mtrat1nn no-RCS- MZZL‘ 023
T ‘;‘., E;];ng 10,-2507/2022

. CNRNO-MP1301-015569-2022

: ‘Filing dar&-24-12 -2022

~*$?1 !sk'{'-.'::_:-.- o, ..ﬂ]TR 1‘1" GTRH'-H A, I
ma{ﬁ;ﬁﬁl’lﬁ?
I,: DS Tﬁqﬁrﬁf’r’iﬂﬂ i"l"'lﬂ[ o

N m:f&‘ﬂ ety ‘-'mh"'E '%E%lﬁ Hﬁ?ﬁf
i iR ESATER E
qm"r/ﬁrﬁ“"':m“f afﬁﬁaﬁerﬁiﬁﬂfifarﬁmﬂfﬂl
ni?rfm“rfmﬂ'ﬂf ,-.ﬁ-[ AR A g‘ﬁlfﬁn"rﬁl fovardt aﬂ'ﬂ'ﬂ'ﬂm‘lﬂ

!. je : o o ._I ... "\r' '-’\' "1'=b‘5"-'1 - i >

it h : ( ea'rT ﬁ':n'zﬁ-w 02:2023 'ifﬁ‘h.“:i‘!ﬁﬁ ﬁﬂ{r AT )

3 1_- : ST @ GINAARATIGS S TR, AT, H-1/22

] ‘%1_%;71 e R mz?iﬁ drriwr 39 Fr‘mﬂ 1o anyfed ur{r 151 '{’i‘llﬁﬂ‘lﬁ i ﬁﬂm
L e (AT

e ————
}..--
2

riT g o ﬂnﬁ aw&rrvﬂvﬂwuwbﬁ"-alﬂa’;wﬂﬁ-'
. am@@ﬁﬁmwwm-& g1 949 %, 19, ﬁmnﬁg
aefley mmmma—‘hf (forss Y SR T W AR frar s

=i g %-’?\-&3"

: (@rema]
: R A ARE S
i 'mﬁ-?wm;jflt.u.‘l s

(& scanned with OKEN Scanner

#

2)




TR R e T .

#!Ftﬁm‘mmiﬂ%h'" T ¥ ® . I.-'- E;M
i A T i s e X e B et
: : P eRias
B by e
" | — ::_.'l‘_.l , .-I
o MSETH v A wivar fo 2 ISR IR a2y o

X

Raa . R w dvzer, 27.80 @hfiex 81 99w TETT 20 wif o

SR Tl IR A 8, R ard g 3w R SR mqm-at_'

Hied= ‘1‘.# FL4 i [ R Ea S| e 1'1:{.‘31'@ 'lﬁ]"{r?f[ ﬂfﬂmﬁm a‘?‘ﬁﬂ e
i MH%—%% Svg e ie Bre it iRl B v AR iR @
WS Ay I D oF

E ‘vt o 3w ““7 EIRT\PHFRA WA D 9 R 06.03 2020,
s ¥ ?‘F‘;Tﬁlﬁ T 'Y USE W T | 59 TeR i) THHH 9 aflafy ‘\"{'\:nr;";&'}f
STER 9y

-
e
= 1
- 1 -.ﬁ
wi
oy

E 5T @ WY @) w SnfiIeu

grngly

"IN OIS NIvS SO T R @ 59 3 o aeen ¥

{21 Y ur g 9% R Wit R & RAEq smdw ofe o Ay @y -

| SO iRl 16092020 @) R o LENT V& GE 9§, 9y
e O IR T s sraterg AUy Rl e gosT WY UE @, 1537
Ay T, 02.08.2022. Tt SO fRORT. 5, ol #1284 TR PR g
IREILEE G AR xww faso) B SURAR TR ol @) sy
; LTI PRI 981~1, T2y vl sher) rer- st Froe T # R

-, . '--nl'zrql‘jﬁﬂ@{ﬁﬁﬁia—ﬁﬁﬁéﬁ;gw W _‘iiﬂ?-rr- 1'."3; a‘f rﬂw ﬁ mpf C ﬁﬁ'ﬁ ﬁ}‘m "Tﬂ'f

g,

PG Wy, QAT W Sran. Hdifne FRfaEr
A ULk el ﬁq‘%wtﬁﬁﬁ i T fﬁ?ﬂﬂf rz;.na.zazz @l
TAR W ey m;f’rm? ARG B e, o Ry TWE &

5 v ke ML= : W "k"’lﬁfiﬁ HEVE 3

- TR MR W Eg TR E L 7R Ay 9 s wyiamy 401 WY, TR qiferm
form iz, ST 1Y 1G4 9 @ YR Gt o8
S A ST S @ me Wy e 21.11.2022 &} Ao Ty

is m;‘g}- AEEIY iR BT TR T B T | s ey R TA aR
. T WY A @ var  Hre ST, O BT arewr merr 3 el
| PINY o e Sl SR e e Sy SO A TSR e o)
oo TSRS HEY gor Ammer T W7 ST, Ay W sy 37 a0 S wnd

Pl T
3 MARALT
TERGELy e i S5 7 e rouER Frnels aRe wie
AR TR e e PO S i L ) e v I‘“I‘E

WL

Ty, e O XA W Hers gy o Hﬁ;. ;-

grees

7,

7

(B Scanned with OKEN Scanner

&

2)



.

- 1]
B R e N R O

CER AT BHE-277 /23

‘ﬁﬁm—m_ﬁ'ﬁﬁ"%;ﬁﬁmﬂmﬁ v 8 f
T R, ST SIS T R Ol ME‘W 0k
m *ﬂﬂia' W{“Wﬂ‘m T m*ﬁ f&'?iﬂ'w 05.05,2022 ®] Uifte ey @ gy A
=m§éi;qaz WWWW,M TR @) TR A8 @ s W 4
TSI, FRA 61{21 srare @1 s e A G
Waﬁ By o @ 3281 Y@dl 7716 € A
'fif: ;{ﬁm‘mmma-ﬁﬁﬂmﬂ
T

-:

‘ -'f‘mnwfmmqmﬂuﬁammmaammmmﬂ
S AT R B, 1281 PR IR AT @A & Sw
St ,ﬁnﬁmm;w&ﬁww.aﬁﬁmd?ﬂﬁﬁmnﬁmﬁﬁi
(oAt m?ﬁWQHﬂaﬁfzm;wwwmﬂﬁmmm

RSN ﬁ;. Fa1 - vs. ) SenR r«.» sz?l

" ._P: -,r.ton.i}iﬂ TTQ}H“‘%&T’ 'll & -"T lﬂ'/"‘;ﬂ aﬁﬁ ﬁ _qE_,r _‘1 .-, ._..‘I_. £ .-".
o) # G Sl o ﬁlﬁ*ﬂmﬂxmw whmAty
-'tm);?-’_-w KR T, e zrrnﬁfa;rar S % G

e sl
LT o : - = :
R P Lokl el 200 u S etoth o pryhl

Fir S Ak e e TR _-...|

'
.."‘-
-

o “""F’“”} e

¢ Seedi g, e Rl VT T g1 WA :
ATy e ﬁ?ﬁth 1 IS AR wﬂﬁm wu 9 R, s, vl &7 i e
aTa-r. &, SR s Wﬁamﬂﬁ‘armawm 2| A B A
. et L 1, Taw T, R e LR R 94, frorel faa,  wuid @Y @
HARETS, q*reﬁ'-‘zﬁiﬁawua—‘ﬂmmﬁﬁmﬁﬁﬁmw_

i,
mmmﬂﬂaﬁﬁhﬂﬂ tmr-.mmwﬂﬁﬂ ﬂé‘mﬁmﬁmwgaaﬁm{
S IR rﬁg T
-"' i ) Al 1/
tﬁ%ﬂdﬂﬂﬁ
ﬂfsﬁwﬂﬁ{qﬁﬁ

(% Scanned with OKEN Scanner

@

W)



Tl [F .l';:
,A_\fr:h-_.‘ .-\

J:‘irwtr QHE }‘Iup

Pj_ﬂﬂizﬁ i "'gq}syﬁ%j Eﬂ?gf‘ﬂ

TR tm-. TIMT=270 /33

= thﬁﬂ‘ﬁﬂfﬁw*ﬂﬂ?ﬁlﬁﬂﬁlﬂfwmw
~ 1%*#%’575_1312 o AT Gl i e o mﬂ?ﬁémm

£ M{(;H ER-TEHER Swid & S13u R 00052011 aﬁw

ERY: fﬂ?ﬁm'{“? ERIRY A i
;’)‘@ﬂmw&g{ﬁmwu 202 X et asld e o &

::Jﬁ';:".f-"'-fl-:f'7'-?_'1}?5-"-*' W NG, B e :
soeain. Mnllase o AL :‘Tﬂ R T SO WA TR U I Y S BN A
TS ,:»"33@ Kl ﬁf&mﬁ,mﬁaa? &) R e @) TS & R v T
SN R SR B G W, T T W Y "ﬁ Breat
C S I @) N 9 A %4 Fent H A © grl Gal wight @ e W
2 leﬁﬂﬁﬁﬁﬁﬂﬂmﬂ,i R 18 <R w1 € R TR Ty T faw @ am
e ﬂiﬁﬁ’_‘[ gl \%‘ﬁﬂ' . i @ g Rafed g g1 i s af 1907 3
> Rl W N A % g1 AR, B RY 7 AR Rl 16092022 W
o STLHRIT TBE AL B IV “"‘.:’*‘““f &'f!Tr?f—x‘f'ﬁ"ﬁ ‘W'Wﬁ o1 =

"‘_’"-;‘ 5 ERr Al wrland) e R e e i B Ry el R
: *ﬁ%&ﬁfgﬂt%‘qfrﬁﬁ“,“ q'-' -&fﬁ:wi%‘ Sy RAr® 05.05.2022 T ¥R W
ST g',fwj{ 3@511; % gl et e S W g g s @
i - .ri'gﬁ ’ﬂ'ﬁﬂT gy S v aRiie) BRSRE
P i 1281 W R R SRS AR B g

?1’ 5 312{1 LFE Itaﬁfz-m'ﬁﬁ,‘i B W T E )

qﬁ;@“wﬂqﬁmﬂ]ﬁgﬁ]ﬁmﬂ;ﬂ@ﬂmﬁwmmﬂﬂ%%%
SR

.-- o ¥

BT l.,:_%:'ﬂ":'_ ;
Ao "Ffif‘”-'ﬂ @J“?m%“ﬁi'ﬁéﬁfﬁ‘ﬁﬂﬂﬁnﬁﬂﬂ"nm
A ut&?ﬂ.hﬁﬁﬁmﬁ?ﬁﬁzr;m"ﬂm?ﬁﬁgTﬁmasﬁa% o=l & A

r:frmoaﬂuw*w*qammﬁamﬂﬁoamwéqﬁmr' T I 4
Rt mé N Ao i, R 1o e ey T WIS 9w ol &4 1, 1281 X

fot

R il .mﬁﬁ_ﬁmmﬂm 2 WYl B Ul ¥
e gl] ﬁf‘mﬁﬂﬁ‘ﬂﬁ#ﬁmmﬁﬂﬁmmwttﬁ?mﬂmﬂaﬁﬁm

i TRt PR DR LB 1 g L L vt apn B O @ s
mﬂaﬁdiﬁ‘ﬁMﬁﬁmwﬂm TR B
ﬁﬁ_ﬂmmaﬁﬁ{ﬁ;{?mmﬂdﬂmﬁﬁdﬁﬂaﬁmmﬁm
T 81 98 1 Y9 aEyeeR S s g7 e A g shes e e el
f“ﬂﬁﬂmmmﬂ‘ﬁmﬁmmwr‘rﬂﬁt




-J‘, o ! = o —— ‘-‘ -___ ——
= “a ﬁ — T =y
yadad > 7 7 —
ey = HA s » z .‘Ii.-i}-'.
55{ < - - L
% N % S
it o .
L] .,-‘
: ')‘
F Al e ey
/ 5 ES e i ﬂﬁ.ﬂﬂm i T WEER AT T-219/23

¢ 1 WIREERI € 941 SR g1 RAIRT e R W e 90 SRaR @1 A
7 e e o e @) AR wRETA S g Reiika ger @ drs R w2 o o
o TRIR @ WS e R § a8 e & e ael w g af
SRR ST, SR (B o T § Wl afk ardl @ uy H s FgR
roraH Eﬂﬂ‘gﬁ_ S E Al Sl v @ B sl SR e e =

bt ﬂ‘lﬁ_ﬁ”ﬁmn P 2 amm W g gEd T g SR :
el & v o R T B TH A ER W A RT SR SR O S :
-Mﬂﬁﬁﬁmmmu 1 Pt G :]

il o B T ) a2 AT S 2 BRI @ 18,
e g = =i T CIERIE Ul Eei d '-
e e e e ROl B, SR PR W O e AR R S |
ﬁﬁrﬁr&miﬂ?ﬁqﬁwmmﬁﬁaﬁmﬁma.*raﬂmﬁphm:

aﬁﬂqﬂmﬂﬁmﬂﬂﬂa : '~ 'ﬁi fordars wr <fda [ T
i fﬁé“@ﬁ] i o @ihﬂ‘ﬂ} —
w] R AR AR ww L i saER R SRS e
o Laﬁ_ e e .+ T (H0W0)
_-{ﬂ?f':&'ﬁ"if}.} _ SRIL -:. ; ’ .."@ﬂ#ﬂ%qu
ol L ® ¢ L Coys et ey . ; mm I fi
A m‘i%ﬂg;#ﬁ{q.n.\

(¥ scanned with OKEN Scanner

®



>

Lin T
o /s UITAIN MUNICIPAL CORPORATION, UJJAIN
.Letltﬂ:rNﬂ:- 06 . Date - ’?X q.{ 2 62

To,

The Regional Officer,
M.P Pollution Control Board,
17, Bharatpuri, Ujjain (M.P) .

Sub: Imposition of Etwimn!uenml Compensation as per the dircections passed by the
Hon’ble NGT vide ifs order dated 05.12.2023 in O.A No. 11/2022 (CZ) Bakir Ali
Rangwala VS State of MP and Others. ;

Ref: Your show cause notice NG.IQHSIMPFCB.‘ROI?.&M dated 24.01.2024 (reccived on
02.02.2024).

REPLY ON BEHALF OTF UJIAIN MUNICIPAL CORPORATION TO THE SHOW
CAUSE NOTICE

1. That, the Ujjain Municipal Corporation, Ujjain is a body corporatc, created under the
Madhya Pradesh Municipal Corporation Act, 1936.

2. That, in the show cause notice under reference a penalty of Rs. 300 lacs (Three Crores
only) has been proposed, for violation of Envimmncnﬁ'al Laws. A reference has been
made to the order passed by the Hon’ble NGT in OA No. 606/2018, directing that
environmental compensation has been caleulated from 01.07.2021 to 31.12.2023.

3. That, it has been mentioned in the captioned notice that UMC has failed to commission
the STP within the stipulated time. In this regard it is humbly submitted that the
work of STP has already been completed and the STP is on partial run since March
2022. It is pertinent to mention that out of a total 15.1 Km Main Trunk work only 100
meter is pending which is in progress and all possible endeavors arc being made by the
Ujjain Municipal Curporation to complete the same at the earliest. It is humbly .
submitted that, the process of administrative approval of a project requires permissions
and coordination with and concurrence of various departments. There has been no delay

whatsoever on part of the Ujjain Municipal Corporation and constant efforts are being

pagelofb

o)




-
b 2 |
|

.
Iﬁ L
.
5,

made by the Ujjain Municipal Corporation right from the year 2018 for commissioning
of the STP.

That, the delay in commencement of setting up of STP has been caused due 10 the
reasons which are beyond the control of the Ujjain Municipal Corporation for which the
Corporation should not be penalized. Details of the reasons for delay in establishment of
STP are mentioned below in chronological order- ?

(a) From 07.03 2018 to 21.06.2018 i.c. 106 days delay was caused on account of
nnn-avi:ilab{lit)" of site due to delay in payment of compensation of crops by the
District Administration over the subject land required for establishment of STP.
The aforesaid delay is beyond the control of UMC.

(b) From 05.05.2019 to 22.05.2019 1. 17 days delay was caused due to model code
of conduct in the State on account of Lok Sabha Elections. The aforesaid delay is
beyond the control of UMC.

(¢) From 29.05.2019 to 02.12.2019 i.e. 187 days delay was caused as the Ujjain
Municipal Corporation: did not have clearance from the forest department at .
Bherugad. It is pertinent to mention that a stretch of over 500 meters near
Bherugad comes under the Forest Department, thus clearance from the
Department is necessary. The aforesaid delay is beyond the control of UMC.

(d) From 25.01.2020 i1l date @ stretch of 90 meters is unavailable due to delay in
payment of compensation of crops by the District Administration near Badnagar
Pool Bridge, due to which there is no progress on this stretch since 25.01.2020
(il date. The aforesaid delay is beyond the control of UMC.

(¢) From 21.03.2020 to 20.09.2020 i.c. 183 days dclay was caused due to COVID-
19 pandemic. '

(f) From 03.12.2020 to 18.01.2021 ie. 46 days delay was caused due to non-
availability of clearance over 4 stretch of 500 meters near Eco Park for
performing the subject work.

(g) From 24.03.2021 1o 31.05.2021, again the second wave of COVID-19 lockdown

was imposed which cvidently affects the progress of the project.



(h) From 01.06.2021 to 13.01.2023 ic. 591 days delay was caused due to non-
availability of permissions from several authorities over a stretchiof 450 meters
near the Karthik Mela Main Road on account of celebration of Karthik month
and Sravan month. The aforesaid delay is beyond the control of UMC.

(i) From 08.09.2021 to 20.02.2022 i.e. 165 days delay was caused on account of
non-availability of site due to delay in payment of campensation of crops by the
District Administration over a stretch of 100 mcl-:::s near Mozamkhedi. The
aforesaid delay is beyond the control of UMC.

(j) From ﬂ?.ﬂé.iﬂ’zf to 08.12.2021 i.e. 455 days delay was caused on account of
non-availability of site due to delay in payment of compensation of crops by the
District Administration over a stretch of 60 meters near Bhukimata River
Crossing. The aforesaid delay is beyond the control of UMC.

(k) From 18.11.2021 to 03.12.2022 i.c. a delay of 380 days was caused due to non-
approval of sanction/permission by the MPEB department for granting charging
permission. On 18.11.2021 the Ujjain Municipal Corporation issued a letter to
the MPEB department for oblaining charging permission, however, the same was
granted on 03.12.2022 by the MPEB Department. The aforesaid delay is beyond
the control of UMC. Copy of letter dated 18.11.2021 and 03.12.2022 are
annexed herewith and marked as ANNEXURE-1 and ANNEXURE-2

respectively.

(1) From 01.04.2022 to 21.12.2022 i.c. 264 days delay was caused due to non-
availability of blasting permission from the Police Dcparimcnt'm:.ar Karthik Mela
Main Road.

(m) From 17.06.2022 to 15.04.2023 i.c. 302 days delay was caused due to non-
availability of site as the payment of compensation of crops was not made b},; the
District Administration over a stretch of 300 meters near Dhattakada. The
aforesaid delay is beyond the contro! of UMC.

(n) From 06.07.2022 to 09.12.2022 i.c. 156 days delay was causcd as the permission
for diverting the traffic near Karthik Mela Main Road was not prbvid::d to the

Ujjain Municipal Corporation by the concerned department.

Page 3of 6
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(o) From 09.07.2022 to 02.02.2023 i.c. 208 days delay was caused in obtaining
permissions from several authorities to perform the relevant work near Railway
crossing bridge sitc.

(p) From 08.08.2022 to till date a stretch of 40 meters is unavailable on account of
non-payment of compensation near Lalpool/ Railway Bridge to MPRDG, thus,
no progress over the stretch since 08.08.2022. The af_c:resaid delay is beyond the
control of UMC.,

(q) From 29.11.2022 t0 till date land for connectivity works near Vrindhavan Dham
is unavaiiable"c?n account of non-payment of compensation by the District
Administration, thus, no progress over the subject land from 29.11.2022 duc to
the aforementioned unavailability of the subject land. The aforesaid delay is
beyond the control of UMC.

(r) From 13.01.2023 10 31.08.2023 i.c. a delay of 230 days was caused on account
of payment of compensation by the District Administration over a stretch of 100
meters situated near Badapool to Somteerth, thus, no progress over the subject
land took place from 13.01.2023 to 31.08.2023. The aforesaid delay is beyond
the control of UMC.

(s) From 13.01.2023 to 06.02.2024 i.c. a delay of 389 days was caused on account
of non-payment of compensation by the District Administration near Badapool,
thus, no progress over the subject land from 13.01.2023 to 06.02.2024 due to the
aforementioned litigation. The aforesaid delay is beyond the control of UMC.

(t) From 14.01.2023 to 01 02,2023 i.c. a delay of 18 days was ca;msed on account of
non-payment of compensation by the District Administration near Kaalbhairav
TBM works, thus, there was no progress over the subject land from 14.01.2023
t0 01.02.2023 due to the aforementioned litigation. The aforesaid delay is hey:nnd
the control of UMC.

(u) From 08.02.2023 to 16.11.2023 i.e. a delay of 281 days was causced due to non-
payment of compensation by the District Administration near Railway Bridge
Crossing, thus, no progress took place over the subject land from 08.02:2023 to
16.11.2023. The aforesaid delay is beyond the control of UMC.
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(v)From 14.03 1023 to 12.06.2023 i.c. a delay o£90 days was caused due 10 non-

payment of compensation by the District Administration near jail bridge, no

, progress took place over the subject land from 14.03.2023 to 12.06.2023. The

EI aforesaid delay is beyond the control of UMC. i

| (w) From 01.04.2023 to 11.10.2023 i.c. a delay of 193 days was caused due to non-

| payment of compensation by the District Adminislra;;iun near Gaughat TBM pit

! No. 01, thus, there was no progress over the subject land from 01.04.2023 to

| 1 1.19.2&2?;. Tﬁe"afnresai& delay is beyond the control of UMC.

(x) From 01.06,2023 to 05.01.2024 i.e. a delay of 218 days was caused duc to non-
payment of compensation by the District Administration near Dhattakada, thus,
there was no progress over the subject land from 01.06.2023 to 05.01.2024. The
aforesaid delay is beyond the control of UMC.

(y) Ujjain is an ancient city of religious importance. The world famous Mahankal
Temple and other temples and monuments arc situated in Ujjain due to which
large number of pilgrims visit Ujjain everyday. There are ancient rituals which
are practiced and followed in Ujjain like Sawari of lord Mahankal in the months
of shravan and bhado, celebration of Karthik Mela in the month Karthikmas,
several baths in the holy river of Kshipra on several auspicious occasions like
mahashivratri, Sakranti, Somvati amavasya, moni amavasya, shanishchari
amavasya etc. During these events lacs of pilgrims visit the city of Ujjain due to
which speed of the work gets affected :

From the aforementioned facts it is evident that Ujjain Municipal
Corporation has been tirelessly making efforts for the project of STP at Ujjain.
The complex situation of acquisition and permissions from different
authoritics has resulted in the delay. However, as apparent from the
aforementioned facts there has never been any delay on part of the Ujjain
Municipal Corporation. Thus, the case of the Ujjain Municipal Corporation

requires a special consideration in view of its unique challenges and
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i organizational setup, the delay needs to be condoned and the proposed

penalty nceds to be waived off.

/ 2 That, it is pertinent 10 mention that presently STP situated at Sadawal is in operation

and is effectively treating sewage water with a capacity of 79 MLD.

does not have financial capacity to pay such a huge amount of penalty.

| MPPCB regarding the same. ANNEXURE-3

3. That, if the proposed penalty of Rs. 300 lacs is imposed on the Ujjain Municipal
Corporation then the functioning of the Corporation would be adversely affected. UMC |

4. That, it is pertinent 10 mention that we have wrilten in past to Member Secretary

In view of the aforementioned facts and circumstances it is humbly submitted

that there is sufficient cause for condoning/ waiving off the penalty proposed in the

show cause notice under reference.

Enclosed: As above.

onymjissioner
Ujjain Municjpal Corporation

Letter No: - Ujjain, Date: -
Copy to: -

1. The Member Scerctary, Madhya Pradesh Pollution Control Board. E-5 Paryavaran Parisar,

Arera Colony, Bhopal (M.P.) for information please.
2. The District Collector, Ujjain (M.P.) for information please.
3. Superintending Engineer, Ujjain Municipal Corporation for necessary action.
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